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      ORDER 

PER N.K. BILLAIYA, AM: 

 

 This appeal by the assessee is preferred against the order of 

the CIT(A)-33, New Delhi dated 28.12.2016 pertaining to 

A.Y.2012-13  
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2. The grievance of the assessee read as under :- 

 

 

3. None appeared on behalf of the assessee inspite of repetitive 

notices, therefore, we decided to proceed exparte.  Having heard 

the Ld. DR we have carefully perused the orders of the authorities 

below.  

 

4. We find that the solitary quarrel is in respect of interest 

expenditure of Rs.2,88,63,585/- which was capitalised by the 

assessee towards purchase of shares and such capitalisation 

dismissed by the AO / CIT(A) as being incurred after the 
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acquisition of the shares.   When the assessment was challenged 

before the CIT(A) the CIT(A) found that identical quarrel was in 

A.Y.2011-12 wherein his predecessor in office has decided the 

issue against the assessee.  The relevant findings of the CIT(A) 

read as under :- 
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5. The perusal of the assessment order also show that similar 

issue arose in earlier assessment years also and the AO has 

followed the findings given in earlier assessment years and the 

CIT(A) has also followed the order of the appellate authority for 
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A.Y.2011-12.   

 

6 Considering the totality, we do not find any reason to 

interfere with the findings of the CIT(A).  The appeal filed by the 

assessee is dismissed.   

 

7.  Decision announced in the open court on 27.07.2022. 

 

 

 Sd/-          Sd/-  
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